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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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Bengal).

Hakim, HajI GowtoertB Nuruddlii
(Bombay).

Hanumanthaiya, Shri K. (Mysore). 
Haque, Al-Haj M. A. (West Bengal). 
Hasan, Shri M. A. (Madhya Pradesh)’. 
Hathi, Shri Jai Sukh Lai (Saurashtra). 
Hazarika, Shri J. N. (Assam).
Hazarika, Shri Mahendra (Assam). 
Heda. Shri H. C. (Hyderabad).
Hifzur Rahman, Shri Muhammad 

(Uttar Pradesh).
Himatsingka, Shri Prabhu Dayal 

(West Bengal).
Himatsinhli, Major-General XSaurasli- 

tra).
Hiray, Shri Bhaurao Sakharam 

(Bombay).
Hukam Singh, Sardar (Punjab).
Hussain, Shri T. (Bihar).
Hussain Imam, Shri (Bihar).
Hyder Husein, Chaudhri (Uttar P ra­

desh).
1

Inait Ullah, Khwaja (Bihar).
Indra Vidyavachaspati, Shri (Uttar

Pradesh).
Ismail Khan, Shri Muhammad (Uttar 

Pradesh).
lyyunni, Shri C. R. (Travancore- 

Cochin).
J

Jagjivan Ram, The Hon’ble Shri 
(Bihar).

Jain, The Hon’ble Shri Ajit Prasad 
(Uttar Pradesh).

Jain, Shri Nemi Saran (Uttar P ra­
desh).

Jaipal Singh, Shri (Bihar).
Jajoo, Shri Sita Ram S. (Madhya- 

Bharat).
Jajwai^e, Shri Ramraj (Bihar).
Jangde, Shri R. (Madhya Pradesh).
Jayashri, Shrinviti Raiji (Bombay).
Jedhe, Shri Keshavrao M arutirao 

(Bombay).
Jhunjhunwala, Shri Banarsi Prasad 

(Bihar).
Jnani Ram, Shri (Bihar).
Jogendra Singh, Sardar (Uttar P ra­

desh).
Joseph, Shri Appikatla (Madras).

Kamath, Shri Hari Vishnu (Madhy® 
Pradesh).



(tt)
M' • cOntdL

K am eihw ara Sihffh, flhri (Bihar).
K anaka Sabai, Shri B. (M adras).
JCannamwar, Shri M. S. (Madhya

Kfipoor, Shri Jaspat Roy (U ttar P ra ­
desh)

Karmarkar, Shri D attatraya Parashu- 
ram (Bombay )-

Kaznii Syed Mohammad Ahznad 
(U ttar Pradesh K

Keskar, Dr. B. V. (Uttar Pradesh).
Khaparde, Shri P. S. (Madhya P ra­

desh).
Kidwai, Shri Raft Ahmed (Uttar Pra­

desh).
Kripalani, Acharya J. B. (Uttar 

Pradesh).
Kripalani. Shrimati Sucheta (U ttar 

Pradesh).
Krishpamachari, Shri T. T. (Madras).
Krishnanand Rai, Shri (Uttar Pradesh).
Krishna Singh. Thakur (Uttar Pra­

desh).
Kumbhar. Shri Ratnapoa (Bombay).
Kunhiraman, Shri P. (Madras).
Kunzru, Pandit Hirday Nath (Uttar

Pradesh).

Lakshmanan, Shri P. K. (Travaxi-
core-Cochin).

M
Mahammed Haneef, Moulvi (Orissa).
Mahata, Shri Kshudiram ^Bihar).
Mahtab, The Hon'ble Shri Hare 

Krushn a (Orissa).
Mahtha, Shri Sri Narayan (Bihar).
Maitj a, Pandit Lakshmi Kanta (West 

Bengal).
Majumdar, Shri Suresh Chandra (West

Bengal),
Malaviya, Pandit Govind (Uttar Pra­

desh).
Malviya, Shri R. L. (Madhya Pradesh).
Mallayya, Shri U. Srinivasa (Madras).
Man, Sardar Bhopinder Singh 

(Punjab).
Masani, Shri M. R. (Bombay).
Massey, Shri R. A. (West Bengal).
Masuodi, Maulana Mohammad Saeed 

(Jammu and Kashmir). 
Mavalankar, The Hon*ble Shri G. V.

(Bombay).
Meeran, Shri S. K. Ahmad (Madras). 
Menon, Shri A. K. (Madras).
Menon, Shri K. A. Dambdara (Travan- 

core-CochinX.

Mirza, Shri BfUtar (Hyderabad).
Mishra, Shri JaRannath
MiShi:a. Shî i Mf^thura ^ursad (B ih v ).
Mishra, P ro t  S. N. (Bihar).
niTishra, Shri Yudhisthir (Orissal.
Mishra, Shri Sarju Prasad (U n a rP » -  

desh).
Mohiuddin, Shaikh (Bihar).
Mookerjee, Dr. Syama Prasad (W « t 

Bengal).
Moulvi, Shri E. Moidu (Madras).
Munavalli, Shri B. N. (Bombay).
Munshi, th e  Hon’ble Shri K. BL 

(Bombay).
Munj^hi* Shri Pranlal Thakorlal

(Bombay). «
Musaflir, Giani Gurumukh Sin|di

(Punjab).
N

Naicker, Shri P. M. Audikesavalu
(Madras).

Naidu, Kumari Padmaja (Hyderabad).
Naidu, Shri G. R. Ethiraiulu (Mysore).
Naik, Shri Maheswar (Orissa).
Nalk, Shri Shridhar Vaman (Hyder*. 

bad).
Nand Lai, Master (Punjab).
Nanda, The Hon'ble Shri Gulzarilal 

(Bombay).
Narayana Deo, Shri Krishna Chandra 

Gajapati (Orissa).
Nathwani, Shri Narendra P. (Sauraah- 

tra).
Nausherali, Syed (West Bengal).
Naziruddin Ahmad. Shri (West 

Bengal).
Nehru, Shrimati Uma (Uttar Pradesh).
Nehru, The Hon’ble Shri Jawaharlal 

(Uttar Prasesh).
Nijalingappa, Shri S. (Bombay).
Nurie, Shri M Y. (BombjQr).

Obaidullah, Shri V. M. (Madras). 
Oraon, Shri Theble (Bihar).

P

Pande, Dr. C. D. (Uttar Pradesh). 
Pani, Shri Bijoy Kumar (Orissa). 
Pannalal Bansilal, Shri (Hyderabad). 
Pant, Shri Devi Datt ( U t ta r ^ a d e S ) .
Parmar, Dr. Y. S. (Himachal Pradesh) 
Patil, Shri S. K. (Bombay).
PiUay. Shri S. Slvan (Travancor*. 

Cocnin).
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Foonacha, Shrl C. M. (Coorg).
Potai, Shrl Ramprasad (Madhya Pra* 

desh).
Pustake, Shri T. D. (Madhya Bharat). 

B .

Raj Bahadur, Shri (Rajasthan).
Kaj Kanwar, Shri ^Orissa).
Rajagopalachari; Shrl C. (MadrasH.
Raju, Shri V. G. (Madras).
Ramachar, Shri G. (Hyderabad).
Ramaiah, Shrl V. (Maidraa).
Ramaswamy, Shri Arigay (Hyderabad).
Ramaswamy, Shri Puli (Hyderabad!*
Ramiah« Shri P. I&danda (MadrasX.
Ramnarayan Singh, Babu (Bihar).
Ram Subhag Singh. Dr. (Bihar).
Ranbir Singh, Ch, (Punjab).
Ranjit Singh, Sardar (P.E.P.S.U.).
Rao, Shri B. Shiva (Madras).
Rao, Shri Jamulapur Kesava (Hydera­

bad).
Rao, Shri M. Thirumala (Madras).
Rao, Shri M. V. Rama (Mysore).
Rao, Shri V. C. Kesava (Madras)'.
Rathnaswamy, Shri A. M. (Madras).
Rau, Shrl N. Madhava (Orissa).
Raut, Shri Bhola (Bihar).
Ray, Shrimati Renuka (West Bengal).
Reddi, Shri P. Basi (Madras). '
Reddi, Shri Pidathala Ranga (Madras).
Reddy, Dr. M. Channa (Hyderabad).
Reddy, Shri Konda Venkat Ranga (Hy­

derabad).
Reddy, Shri V. Kodamdarama 

(Madras).
Rudrappa, Shri H. S. (Mysore).

Sadiq Ali, Shri (Uttar Pradesh).
Sahay^ Shri Syamnandan (Bihar).
Saksena, Prof. Shibban L,al (Uttar- 

Pradesh).
Saksena, Shri Mohan Lai (Uttar Pra­

desh). .
Samanta, Shri Satis Chandra (West 

B engal).
Sanjivayya, Shri D. (Madras).
Santhanam, The Hon’ble Shri K. 

(Madras). ,
Saprawnga, Shri Ch. (Assam).
Sardar Singhii. Shri (Rajasthan).

Sarwate, Shri V. S. (Madhya B harat).
Satyanarayana, Shri M. (Madras).
Satish Chandra. Shri (U ttar 

Pradesh).
Sen, Shri Phani Gopal (Bihar).
Seth, Shri Damodar Swarup (U ttar 

Pradesh).
Shah, Prof. K. T. (Bihar).
Shah, Shri Chimanlal Chakubhal 

(Saurashtra).
Shah, Shri Manilal Chaturbhai 

(Bombay).
Shankaralya, Shri M. (Mysore).
Sharma, Pandit Balkrishna (Uttar 

Pradesh).
Sharma, Pandit Krishiia Chandra 

(Uttar Pradesh).
Sharma, Shri K. C. (U ttar 

Pradesh).
Shastri. Shri Harihar Nath (Uttar 

Pradesh).
Shiv Charan Lai. Pandit (U ttar 

Pradesh).
Shukla, Shri Ambika CHiaran 

(Madhya Pradesh).
Shukla, Shri Shambhu Nath 

(Vindhya Pradesh).
Sidhva, The Hon’ble Shri R. K* 

(Madhya Pradesh).
Singh, Dr. R. U. (U ttar Prdesh).
Singhania. Shri Padam pat (U ttar 

Pradesh).
Sinha, Shri Anirudha (Bihar).
Sinha, Shri Awadheshwar Prasad 

(Bihar).
Sinha, Shri Braja Kishore Prasad 

(Bihar).
Sinha. Shri Kailash Pati (Bihar).
Sinha, Shrl Mahamaya Prasad 

(Bihar).
Sinha, Shri Satyendra Narayan 

(Bihar).
Sinha, The Honl>le Shri Satya- 

narayan (Bihar).
Sitaramayya, Dr. B. Pattabhl

(Madras).
Siva, Dr. M. V. Gangadhara (Madra*y.
Sivaprakasam, Shri V. S. (Madras).
Snatak, Shri Nar Deo (Uttar Pra­

desh).
Sochet Singh. Sardar (P.E.P.S.U.).
Sohan Lai. Shrl (Uttar Pradesh).
Soravane, Shri T. H. (Bombay).
Siondhi, Shri B. L. (Punjab).
Sri Prakasa, The Hon’ble Shri (U ttar 

Predesh).
Srlvastava, Dr. J. P. (Uttar Pradesh).
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4Subbiah, Shri J. H. (Hyderabad).
^ubram aniam , Dr. V. (Madras).
4Subramaniam, Shri C. (Madras).
^ubram anian, Shri R. (Madras).
Sunder Lall, Shri (Uttar Pradesh).
Swamlnadhan, Shrimati Ammu

(Madras).
T

Tek Chand, Dr. Bakhshl (Punjab).
Tewarl, Shri Ram Sahai (Vindhya 

Pradesh).
Thakkar, Dr. Keshavlal Vithaldas 

(Saurashtra).
Tiwari, Shri B. L. (Madhya Pradesh).
Tribhuan Narayan Sinj?h, Shri (Uttar 

Pradesh),
Tripathi, Shri H. V. (Uttar Pradesh).
Tripathi, Shri Kishorimohan (Madhya 

Pradesh).
Tyagi, The Hon'ble Shri Mahavir 

(Uttar Pradesh).

Upadhyay. Pandit Munishwar D att 
(U ttar Pradesh).

iTp^hyaya, Shri Ram Chandra 
(Rajasthan).

Vaidya, Shri Kashinatbrao (Hjrdem* 
bad).

Vaidya, Shri Vlnayak Rao Balashankar 
(Bombay).

Vaishya, Shri Muldas BhudardM  
(Bombay).

Varma. Shri B. B- (Bihar).
Varma, Shri Manikyalal (Rajasthan).
Veerabahu. Shri M. C. (Madras).
Velayudhah, Shri R. (Travancar** 

Cochin).
Velayudhan, Shrimati Dakshyant 

(Madras).
Venkataraman, Shri R. (Madras).
Vyas, Shri K. K. (Madhya B h a ra ^
Vyas, Shri Radhelal (Madhya Bharat)^ 

W
Wajed All, Maulvl (Assam).

I

Yadav, Shri Lakshml ShaqJ^ar (U ttar 
Pradesh).

Yashwant Ral, Prof. (Punjab).
Z

Zaidl, C:olonel. B. H. (Uttar Pradedi^
Zakir Husain, Dr. (U ttar Pradesh).
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Prime Minister and Minister of External Affairs—The Honourable Shri 
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Minister of -Education—^The Honourable Maulana Abul Kalam Azad.
Minister of Defence—The Honourable Sardar Baldev Singh.
Minister of Labour—The Honourable Shri Jagjivan. Ram.
Minister of Health and Communications—The Honourable Rajkumari Amrit 

Kaur.
Minister of Works, Production and Supply—The Honourable Shri N. V. GadgiL
Minister of States, Transport and Railways—^The Honourable Shri N. Gopalaswami 

Ayyangar
Minister of Commerce and Industry—^The Honourable Shri Hare Krushna Mahtab.
Minister of Food and Agriculture—^The Honourable Shri K. M. Munshl.
Minister of Natural Resources and Scientific Research—The Honourable Shri 

S ri Prakasa.
Minister of Finance —The Honourable Shri Chintaman Dwarkanath Desfamukfa.
Minister of Planning—The Honourable Shri Gulzarilal Nanda.
Minister of Home Affairs and Law—The Honourable Dr. Kailas Nath Katju.

Ministera not in the Cabinet
Minister for the purposes of agreement between the Prime Ministers of India 

and Pakistan of the 8th April, 1950—The Honorable Shri C. C. Biswas.
Minister of State for Transport and Railways—The Honourable Shri K» 

fianthanam.
Minister of Sttfte for Information and Broadcasting—The Honourable Shri R. R» 

Diwakar.
Minister of State for Parliamentary Affairs—The Honourable Shri Satyanarayan 

Sinha.
Minister of State for Rehabilitsrtion—^The Honourable Shri AJit Prasad Jain.
Minister of State for Finance—^The Honours(ble Shri Mahavir Tyagi.
Minister of State for Home Affairs—The Honourable Shri R. K. Sidhva.
Deputy Minister of External Affairs—^Dr. B. V. Keskar.
Deputy Minister of Commerce and Industry—Shri Dattatraya P a ra th u ra a  

Karmarkar.
Deputy Minister of Defence—^Major-General Himatsinhji.
Deputy Minister of Works, Production and Supply—Shri S. N, Buragohain.
Deputy Minister of Food and Agriculture—Shri M. Thirumala Rao.
Deputy Minister of Communictftions—Shri Raj Bahadur.
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having arrived in proctaion with 
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Vf $ f> anw 3RT?r ^
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t|>it I % ark
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«Ft, *pffJT WlT5RTiaTt ?m
3n% 3f\7: *TTf «TT 3 tT ^

The President: Members of Parlia­
ment, we meet here today under un­
usual circumstances. Even as this 
Parliam ent assembles, a new Parlia­
m ent is coming into being a t. the bid- 
.ding and by the choice of the people 
of India. The governance of this great 
country will be the high destiny and 
charge of this new Parliament as soon 
as it is fully constituted. But we can­
not w ait till then as the Constitution 
of India demands that there should not 
be too great an interval between two 
meetings ot Parliament. There are 
also urgent and important matters 
which have to be disposed of before 
the  financial year ends. We are meet­
ing here, therefore, to consider these 
Important matters and, more parti­
cularly, to pass votes on account autho­
rizing expenditure for a part of the 
next financial year as also to vote Sup­
plementary Grants for the current fî n- 
ancial year. My Government will 
bring forward such other urgent or 
non-controversial matters as can be dis­
posed of in this session of Parliament. 
In  the circumstances it would not be 
proper, and it is not the intention of 
m y Government, to bring forward 
controversial matters whose considera­
tion can be postponed. It will be for 
the new Parliament to consider all such 
legislation.

Two years ago our Constitution came 
Into effect and the Republic of India 
came into being. In accordance with 
this Constitution, general elections all 
over this vast country have been held 
on a scale unprecedented in the history 
of democratic Institutions. The pledge 
which the people of India took has been 
fulfilled and an act of faith has justi­
fied itself. Although the general elec- 
ctions are not over yet, I should like to  
express my appreciation of the effV-

% 5ft JTT

f  ^  ^

% ?r«rT aft;?

3ft 5T<i# fnr
vt snr% sift jnrnr

t. «pt I
^  ^  |

f t  3TT7:«T ^  f

3Tk am w  J
^  sftx f̂t arrr

% ^  ar̂ nnPnFT vrsft
t | i

d en t manner ip which this vast underw­
and carried 

through, by oflflcials and non-officials 
acting in close co-operation, and to p a r  
my tribute to the scores oi mlilions o f  
our voters who Justified the faith tha t 
was reposed in them by voting in a> 
pcMeful and orderly manner. I am. 
P«f^f-ularly gratified at the keen andi 

i®*** Interest that our women» 
elections

the country by exercising th e ir  
right to vote freely. This is a h im pr 
augury for the peaceful and coopera­
tive progress of our Republic, based 
on the strength and good sense of ou r 
people.

While India has faced this great task  
successfully, I regret that the general
S world continues

there have been conflicts and out-
1??*® violence in some countries 

with whom pur relations are friendly.
I must express my sorrow at the re­
cent developments in Egypt, which 
nave led to much destruction and u n -
hftS?‘tw *  e g re s s  my eam ect hope that the problems that face tha t 
country will be solved peacefully and  
to accordance with the legitimate as­
pirations of the peoples concerned.

On the last occasion when I addres- 
^  }  pointed out that the most
significant feature of the age we live 
^  th^m^ergence of the countries o f  
Asw. p a t  great upsurge continues 
and It is not confined to Asia bu t 
spreads to other countries whose peo­
ple have yet to attain freedom. In 
Tunisia tea t same urge for freedom 
animates the people and our sympathies 
must naturally go to them. I earnestly 
hope that the spirit of the age, as ex­
emplified in these movements, will not 
be hampered and will find fulfilment 
by peaceful methods. I  should Uke ta
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welcome on your behalf and mine the 
emergence of the independent State of 
Libya. ,

In Nepal this new freedom has had 
to conicnd against many difficulties 
and some people have been unwise 
enough to try to endanger the stability 
of the State. Fortunately they met 
with failure, and the Government ol 
Nepal is determined to pursue its 
course of progressive reform. The 
bonds that tie India to Nepal were 
strengthened by a visit of the Prime 
Minister of Nepal to my Prime Minister 
to discuss many matters of mutual 
concern. As a result of this visit and 
the conversations that took place, de­
cisions were taken to the advantage o£ 
both countries.

A Cultural Delegation, consisting of 
eminent men in science, literature and 
the arts, from our great neighbour, 
China, paid a welcome visit to India 

■ and were the guests of our Govern­
ment. The Delegation toured exten­
sively in India and thus added to the 
knowledge of each country of the other, 
which is so necessary to the growth of 
niulual understanding. It is my Gov- 
ernmeiiL’s intention to send a Cultural 
Delegation to China to convey to the 
people ul: China the good wishes of 
our people and their desire for friend­
ship.

I am glad to inform you that we have 
concluded Treaties of Friendship with 
Iran, Turkey and Indonesia. An aii' 
link with Afghanistan has been esta­
blished. Diplomatic relations at legation 
leve l have been established with the 
Philippines; and the Indian Legation in 
Bangkok and the Thai Legation in New 
Delhi have been raised to Embassy 
level. We have welcomed in India Air 
Force Missions from Indonesia and 
Thailand. Negotiations for Air Agree­
ments are taking place with Iran and 
Afghanistan. My Government hopes 
to conclude a Peace Treaty with Japan 
soon.

It has been my Government’s earnest 
desire and consistent policy to culti­
vate friendly and peaceful relations 
with all countries and I am glad to say 
that that policy is bearing fruit. I 
regret however that no solution has 
yet been found for the problem of 
Indians in South Africa. The United 
Nations have again considered this 
problem and appointed a Three-Man 
Commission to help to settle this pro­
blem, which is of vital importance not 
only to India and Pakistan but to the 
world. Any policy which is bacsd on 
racial intolerance and domination can­
not be accepted or succeed in the 
modem world and must lead to con­
flict, which might endanger the peace 
of the world.
371 p.a

The Kashmir iaaue lit flttU btitig  
considered by the United Natioiui. X 
hope that this problem, wh|6h has 
ready lasted for over four years, will 
tlnd a nnai solution soon. Tliat solu­
tion can only be in accordance with 
the will of the people of Jammu and 
Kashmir State. I aim glad that a Con­
stituent Assembly, representative of 
the people, has been elected and will 
soon commence the work of framing 
a new Constitution for the S:ate.

The food situation in the country is 
still causing us grave concern owing 
to the failure of rains over a large part 
of Western India and some areas in 
other provinces. Steps have been taken 
to import food from . abroad The 
“Grow More Food’* campaign is yield­
ing good results and it is proposed to 
contmue it intensively in se lec t^  
areas. My Government is appointing 
a committee to enquire into tiie work­
ing of the Grow More Food campaign 
and to recommend comprehensive 
measures for its effective working and 
intensification.

The general economic situation of the 
country shows some improvement. 
The wholesale price index fell from 
457 5 in April 1951 to 433 1 in Decem­
ber 1951. There has been a substan­
tial increase in production in a num­
ber of industries, e.fif., cotton textiles, 
jute, steel, coal, salt, sugar, cement, 
electrical goods, rubber goods, m'ichuia 
tools, small tools and Diesel engines. 
There has been considerable Improve­
ment in the supply of cloth for inter­
nal consumption. There has also been 
an increase in foreign trade, but the 
balance of trade is still unfavourable 
to us and there is need for ensuring 
better adjustment between imports and 
exports.

Some new industries have been start­
ed, such as Linoleum, automatic looms, 
carding machines and aluminium 
powder. Sources of sulphur have been 
located and efforts are being made to 
make India self-suftlcient In sulphur. 
The construction of a Machine Tools 
Factory and a Telephone Cables Fac­
tory has been begun. A PenicUUn 
Factory is being constructed; mean­
while a Penicillin Bottling Plant has 
been set up in Bombay.

Agreements have been arrived at wttb 
some foreign companies for the erta- 
Dlishment of Oil Refineries in India.

The great Fertiliser Factory at 
Sindri has started production and it is 
hoped that it will be in full production 
by the middle of this year. This will 
be of great help to our agriculture and 
is expected to bring about a oonsidera- 
able saving in foreign curranqy.
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pjcesldent] .
The management of the Visakhapatnam 
Siiipbuilding Yard is being taken over 
by a new company in which Govern­
ment will have the controlling interest. 
The foundation-stone of the new Port 
at Kandla in Kutch was recently laid. 
This port, which is likely to grow 
rapidly in importance, will serve the 
whole of northern India.

I welcome the Agreement with the 
U.S.A. for aid amounting to 50 million 
dollars for development projects. I 
should like to express my special grati­
fication that these projects are parti­
cularly meant to encourage food pro­
duction and the development of com­
munity scheme^ such as Nilokheri, 
Faridabad and Etawah. The Agree­
ment with the Ford Foundation for 
rural development is also very wel­
come.

Progress has been made for the wel­
fare of labour. The Plantations Labour 
Act and the Minimum Wages Act are 
being implemented and action is being 
taken for legal protection against forc­
ed labour. A beginning has been made 
in the implementation of the Employees 
State Insurance Act. The Agricultural 
Labour Enquiry is nearing completion 
and action is being taken in some 
States for the fixation of minimum 
whges in agriculture. The Industrial 
Housing Scheme is being extended to 
Part B and C States. The Employees 
Provident Fund Ordinance, which was 
promulgated last November, is an im­
portant measure for providing assis­
tance to the industrial worker in his 
old age and to the family in the event 
of premature death of the bread-win­
ner.

I am glad to note that an agreement 
has been arrived at with Railwaymen 
for the setting up of a permanent nego­
tiating machinery for dealing with dis­
putes. The welfare of the country de­
mands that our transport system must 
work efficiently and without interrup­
tion or obstruction and that any dis­
pute should be settled by friendly 
negotiation. There has been a consi­
derable improvement in the transport 
situation in the country. The part 
played by railways in the movement of 
foodgrains to deficit areas has been 
very creditable.

Since its publication a few months 
ago, the draft Five-Year Plan has been 
widely discussed throughout the coun­
try and many comments and criticisms 
have been received. The Planning 
Commission is giving careful consi­
deration to the juggestions made and 
Is now engaged in drawing up its final 
report loUhich it hopes to complete in

about three months time, Govern­
ment feel greatly encouraged by the 
wide interest aroused among all sec­
tions of the people and are confident 
that the people of the country will 
participate fully in the implementation 
of the Plan, so that the country’s human 
and material resources might be utilis­
ed to the fullest extent and the maxi­
mum contribution made towards the 
solution of our economic problems.

As I have already stated, this session 
of Parliament will undertake only 
urgent or non-con iroversial legislation. 
This essential legislation will include 
such Ordinances as have been issued 
after the last session of Parliament and 
the Presidential and Vice-Presidential 
Election Bill. The Punjab Proclama­
tion which was approved by Parlia­
ment on the 9th August 1951 expires 
after six months. It is necessary to 
renew this till such time as the new 
Punjab Assembly meets.

This is the fifth and the last occasion 
when 1 am addressing this Parliament. 
My lirst address to you was delivered 
a little over two years ago, on the 31st 
January 1950, soon afier the Proflama- 
tion of the Republic of India. These 
two years of this youn^ Republic of 
ours, to whose service we are pledged, 
have been full oI travail and dillicult 
problems. You have faced these pro- 
blem.s with courage and the work you 
have done is now a part of the history 
of India. Some of you will come back 
to this historic chamber which is so 
full of memories, and some oi’ you may 
not return. But whether your labour 
lies in Parliament or elsewhere, it is 
dedicated to the service of this country 
It is only in this spirit of dedication 
and with the memory of the Father of 
Uie Nation to inspire^ us that we can 
be worthy of the high destiny that 
beckons to us. Let us always remem­
ber the message of him who brought us 
our freedom, the message of unity and 
goodwill aniong all the people of India, 
of the abolition of class distinctions and 
of those based on birth, caste or reli­
gion, of the raising of those who have 
b ^ n  suppressed or disinherited, and of 
the evolution of a peaceful, co-operative 
India which gives opportunities of pro­
gress to all her citizens. A chapter of 
our history ends and a new chapter will 
soon begin. May wisdom and tolerance 
of spirit be with you and the service 
of our Motherland ever inspire your 
efforts!

4 /te r  the President had left the 
Chamber, copies of his Address in Hindi 
and English were, as directed by the 
Speaker, distributed to the Members 
in the House


